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HARYANA GOVERNMENT
ANIMAL HUSBANDRY & DAIRYING DEPARTMENT
Notification

The 7th August, 2016
THE PREVENTION AND CONTROL OF INFECTIOUS AND CONTAGIOUS DISEASES
IN ANIMALS ACT, 2009

No. 25125-AH-2.— In exercise of the powers conferred by Sub-section (1) of Section 6 read with Sub-section
(1) and (2) of Section 7 of “The Prevention and Control of Infectious and Contagious Diseases in Animals Act, 2009
(27 of 2009)”, the Government of Haryana, hereby declares the Districts of Yamuna Nagar and Sonepat as
“controlled area” for equine species of animals to prevent, control and eradicate Glanders disease and prohibits the
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movement of horses, donkeys, mules and other animals belonging to equine species from the place where they are
kept in aforementioned Districts to any other place within or outside the State and also prohibits the holding of races,
fair, exhibition, games and gathering of such animals in these Districts.

VINEET MAHAJAN,
Chandigarh: Deputy Secretary to Government Haryana,
The 7th August, 2016. Animal Husbandry and Dairying Department.
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HARYANA GOVERNMENT
ANIMAL HUSBANDRY & DAIRYING DEPARTMENT
Notification

The 7th August, 2016

THE PREVENTION AND CONTROL OF INFECTIOUS AND CONTAGIOUS DISEASES IN ANIMALS
ACT, 2009

No. 25126-AH-2.— In exercise of powers conferred by Sub-section (a) of Section 3 of the “Prevention and
Control of Infectious and Contagious Diseases in Animals Act, 2009 (Act 27 of 2009),” the Government of Haryana,
hereby declares that the Veterinary Surgeons posted in Government Veterinary Hospitals/ Polyclinics in the State as
“Veterinarians” for all purposes and intents of said Act and they shall exercise their powers and discharge their duties
within local limit of their jurisdiction.

Further, in exercise of powers conferred by Sub-section (b) of Section 3 of the said Act, the Government of
Haryana, hereby declares that all the District Deputy Directors of Animal Husbandry and Dairying Department as
“Veterinary Officers” for all purposes and intents of the said Act and they shall exercise their powers and discharge
their duties within local limit of their jurisdiction.

VINEET MAHAJAN,
Chandigarh: Deputy Secretary to Government Haryana,
The 7th August, 2016. Animal Husbandry and Dairying Department.
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